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fareft 7.950 U¥
[ SATAT
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 1st July, 2026

S.0. 3619(E).—Whereas by notification of the Government of India in the Ministry of Road Transport and
Highways number S.O. No. 514 (E) dated 03.02.2021 issued under section 11 of the National Highways Authority of
India Act, 1988 (68 of 1988), the Central Government has entrusted the entire NH 205K [stretch starting from its
junction with NH-205 near Bheora village (Rupnagar) connecting, Chamkaur Sahib, Samrala, Machhiwara, Bankar,
Dhanansu, Mattewara and terminating at its junction with NE-5 near village Manewal (Ludhiana) including spur starting
near village Pippal Majra (Chamkaur Sahib), connecting Morinda, Kurali and terminating at its junction with NH-205
bypass near village Mamupur (Kharar)] in the state of Punjab to the National Highways Authority of India (hereinafter
referred to as the "Authority");

Now, therefore, in exercise of the powers conferred by section 7 of the National Highways Act, 1956 (48 of
1956), read with rule 3 of the National Highways Fee (Determination of Rates and Collection) Rules, 2008 (hereinafter
referred to as the "rules"), the Central Government hereby levies the fee at the rate specified in column (2) of the Table
1 for net road section length of 36.423 (Table 2) and for equivalent structure length (having length more than 60m) of
9.270 km (having length of 0.927 Km) on the type of vehicle specified in Column (2) of Table 1 for use of 4/6 lane of
Green field Ludhiana — Rupnagar Section from Ch/Km. 66.440 to Km. 90.500 [Ch/Km. 0.000 to Km. 19.200 (spur)] of
NH-205K in the State Punjab and authorises the Authority to collect, either through its officials or through a contractor,
the said fee, namely:-
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Table-1
Type of vehicle Base rate of fee per km for the base
year 2007-08 (in Rupees)
(1) ()]

Car, Jeep, Van or Light Motor Vehicle 0.65
Light Commercial Vehicle, Light Goods Vehicle or Mini Bus 1.05
Bus or Truck (Two Axles) 2.20
Three-axle commercial vehicles 2.40
Heavy Construction Machinery (HCM) or Earth Moving Equipment 3.45
(EME) or Multi Axle Vehicle (MAV) (four to six axles)

Oversized Vehicles (seven or more axles) 4.20

1.
for such Fee Plaza(s) namely: -

The fee to be levied and collected hereunder shall be due and payable at the Fee Plaza for net road length specified

Table-2

Location of Fee Plaza
(chainage)

Length (in km) for which Fee is

payable

Rate at which fee is payable

Fee Plaza at Km 72.350
Fee Plaza at Km 77.160

100% of the base rates mentioned in Table-1

Fee Plaza at Km 87.600 As per the distance matrix in Table3 above
below
Spur Fee Plaza at Km 7.950
Table -3
Distance matrix for net road length (Excluding length of structures>60m)
Toll Plaza Type To |[Fee Plaza at|Fee Plaza at| Fee Plaza at Km Starting Point at
Km 72.350 [ Km 77.160 (87.600 (End Point| Km.19.200 Fee Plaza
at Km. 90.500) at Km 7.950
From Km 72.350 77.160 90.500 19.200
Fee Plaza at Km.
72 350 72.350 0.000 4.810 17.620 24.363
Main Fee P;E;ngot Km- | 77160 | 4810 0.000 12.901 19.644
Carriageway Fee Plaza at Km
87.600 (End Point [ 90.500 17.620 12.901 0.000 30.865
at Km. 90.500)
Starting Point at
Spur to Kharar |[Km. 19.200 Fee 19.200 | 24.363 19.644 30.865 0.000
Plaza at Km. 7.950

2.

In addition to above, the following fee shall also be due and payable for the use of the following structures

having length more than 60m at the following Fee Plaza(s), by converting the length of structures into an equivalent
length of highway by multiplying the length of such structures by an equalisation factor of 10: -
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Table-4
S. | Location of Fee Plaza (Chainage) |Length of structures| Equivalent road Rate at which fee is
(in km) to be length (in km) payable)
No. .
converted into
equivalent road
length
1 2 3 4 5
1 Fee Plaza at Km 72.350
2 Fee Plaza at Km 77.160 As per the distance 10 times of the
matrix for structure >| distance matrix for 100% of the base rates
3 Fee Plaza at Km 87.600 60 m length at Table-| structures at Tabl- | mentioned in Table-1 above
4 Starting Point at Km.19.200 Fee 3 below SA below
Plaza at Km 7.950
Table-5
Distance matrix for total length (in Kms) of the structures”>60 m length
Toll Plaza Type To Fee Plaza | Fee Plaza at |Fee Plaza at|Starting Point at Km.19.200
at Km Km 77.160 | Km 87.600 Fee Plaza at Km 7.950
72.350 (End Point
at Km.
90.500)
From Km 72.350 77.160 90.500 19.200
Fee Plaza at Km
73350 72.350 0.000 0.000 0.530 0.487
Fee Plaza at Km
Main 77160 77.160 0.000 0.000 0.439 0.396
Carriageway Fee Plaza at Km
87.600 (End 1 44 500 | 0530 0.439 0.000 0.835
Point at Km.
90.500)
Starting Point at
Spur to Kharar | Rm19:200Fee |16 560 | 0 487 0.396 0.835 0.000
Plaza at Km
7.950

"The details of structure having length more than 60 m areas under: -

S. NH Section Design Chainage Type of Structure Start End Length

No. Ch. Ch. (in km)
1 77.162 Flyover 77.118 77.209 0.091
2 83.760 Major Bridge 83.700 83.820 0.120
3 [Main Carriageway 85.610 Minor Bridge 85.560 85.648 0.088
4 89.600 Major Bridge 89.510 89.630 0.120
5 90.450 Interchange 90.397 90.508 0.111
6 0.00 Interchange -(0.035) +(0.036) 0.071
7 3.328 Major Bridge 3.246 3.415 0.169
8 Spurto Kharar 11.558 ROB 11.510 11.595 0.085
9 19.145 Interchange 19.110 19.181 0.071
Total 0.927




10

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

Table-5A
Distance matrix for total length (in Kms) of the structures(>60 m length) by multiply of 10
Toll Plaza Type To |Fee Plaza at{Fee Plaza at| Fee Plaza at Km | Starting Point at
Km 72.350 | Km 77.160 [87.600 (End Point| Km.19.200 Fee Plaza
at Km. 90.500) at Km 7.950
From Km 72.350 77.160 90.500 19.200
Fee Plaza at Km
72 350 72.350 0.000 0.000 5.300 4.870
Fee PlazaatKm 27 166 | 0,000 0.000 4390 3.960
Main 77.160
Carriageway Fee Plaza at Km
87.600
90.500 5.300 4.390 0.000 8.350
(End Point at Km.
90.500)
Starting Point at
Spur to Kharar [ Km.19.200 Fee | 19.200 4.870 3.960 8.350 0.000
Plaza at Km 7.950

3. The net effective length for which fee shall be due and payable is as under:
Table-6 (Table 3 + Table SA)
Distance matrix for total tollable length (Including equivalent of structures)
Fee Plaza at Km |Starting Point at
T |Fee PlazaatiFee Plaza at) o 66 14 point [Km.19.200 Fee Plaza
Fee Plaza Type Km 72.350 [Km 77.160 | i km. 90.500) |at Km 7.950
From Km 72.35 77.16 90.5 19.2
Fee Plaza at Km
72 350 72.35 0.000 4.810 22.920 29.233
Main FeePlazaatKm ;161 4810 | 0.000 17.291 23.604
. 77.160
Carriageway
Fee Plaza at Km
87.600 (End Point at | 90.5 22.920 17.291 0.000 39.215
Km. 90.500)
Starting Point at
Spur to Kharar  |[Km.19.200 Fee Plaza | 19.2 29.233 23.604 39.215 0.000
at Km 7.950

4. The various types of traffic movements for which the user fee will be charged on the basis of actual distance
travelled is as under:
Table-7A
S.No.| KM Entry From Exit To
Traffic plying on LHS of Main Carriageway from Ludhiana to Rupnagar
1 72350 | Km 72.350 Entry shall be recorded at Toll Plaza at Km | Pipal Majra (Interchange) Km 77.160
. 72.350 Sangatpur (Main Plaza) Km 87.600
5 77160 Km 77.160 Entry shall b7e7relc6(z)rded at Toll Plaza at Km Sangatpur (Main Plaza) Km 87.600

Traffic plying on LHS of Main Carriageway and LHS of Spur from Ludhiana to Kharar
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Km 72.350 Entry shall be recorded at Toll Plaza at Km
1 72.350
72.350
5 77160 Km 77.160 Entry shall b7e7r(i%%rded at Toll Plaza at Km

Kainaur (Main Plaza) Km 7.950

Traffic plying on RHS of Spur and LHS of Main Carriageway from Kharar to Rupnagar

1 7.950 |Km 19.200 Entry shall be recorded at Toll Plaza at Km 7.950| Sangatpur (Main Plaza) Km 87.600
Table-7B
S.No.| KM Entry From Exit To
Traffic plying on RHS of Main Carriageway from Rupnagar to Ludhiana
1 | 87.600 | Km90.500 Entry shall be recorded at Toll Plaza at Km Pipal Majra (Interchange) Km 77.160
87.600 Katlor (Interchange) Km 72.350
) 77160 Km 77.160 Entry shall be recorded at Toll Plaza at Km Katlor (Interchange) Km 72.350

77.160

Traffic plying on RHS of Main Carriageway and LHS of Spu

r from Rupnagar to Kharar

87.600

Km 90.500 Entry shall be recorded at Toll Plaza at Km
87.600

Kainaur (Main Plaza) Km 7.950

Traffic plying on RHS of Spur and RHS of Main Carriagewa

y from Kharar to Ludhiana

Km 19.200 Entry shall be recorded at Toll Plaza at Km | PiPal Majra at (Interchange) Km 77.160

1 7.950 7950
: Katlor at (Interchange) Km 72.350
5. For multiple journeys on the highway section, passes shall be issued at the following rates, namely:
Table-8
Amount Payable Maximum number of one- way Period of Validity
journeys allowed
One and half times of the fee for one-way Two Twenty-four hours from the time
journey* of payment
Two-third of amount of the fee payable for Fifty One month from date of
fifty single journeys* payment

*Provided that the user uses the same entry and exit fee plazas while performing the return journey.

6. The driver or owner or a person in charge of a mechanical vehicle which is loaded in excess of permissible
load specified for its category, shall be liable to pay fee for entering the overloaded vehicle on the National Highway to
the fee collecting agency, equal to the fee specified in rule 10 of the said rules.

7. All definitions including category of mechanical vehicles, its permissible load, category of exempted vehicles,
service road, alternative road etc. shall be as per definitions specified in the rules.

8. The fee rates shall be displayed for information of the users in accordance with rules 12 of the said rules.
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9. Based on the Base rate of fee per km for the base year 2007-08 as mentioned in Table-1above, the actual
amount of fee to be charged from the mechanical vehicles and the discounts will be calculated by the Authority on the
basis of the completed length of the section and revised annually in accordance with the rule 5 of the said rules and the
same shall be published in at least one newspaper, each in English and vernacular language accordingly.

10.  The estimated capital cost of the project is Rs. 1827.61 Cr. The capital cost is subject to variation as the activities
of land acquisition, utility shifting, tree cutting etc. are yet to be completed. The Authority shall maintain a record of the

recovery of capital cost through user fee realize.

[F. No. CODIV-13014/1/2026-PIU Chandigarh/E-266595]
CHETNA NAND SINGH, Jt. Secy.
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